
IN ·-~-HE CENTRAL ADMINISTRATIVE TRIBUNAL 

JODHPUR BENCH 

Date of Order 2~.9.1995. 

O.A. No. 38~/1995. 

Hukum Sil!gh .... Applicant. 

i 
· Versus 
I 

I • 
Union of!lnd1a ~others .... Respondents. 

I ' 

CORAl\1: HON'BL~ MR .. GOPAL KRISHNA, VICE CHAIRMAN. 
J4oN' BLE MS . USHA SEN, AfMI N I STFAT I VE l\!lEMBER. 

I 

For the applicant -Mr. K.K. Shah, advocate. 

0 R D E R (ORAL) 

(Hon'ble Mr. Gopal Krishna, Vi~e Chairman) 

Applicant, Hukum Singh, has filed this 

Applicat:ion under Section 19 of the Administrat.ive 
I 

Tribunat:s Act, 1985, praying therein for a direction.· 
I 

tO the respondents ·tO consider his case' for the post 

o f Po s t a 1 IS or t i n g As s i s t ant f rom the d at e when per son 
I 

lower ih merit than the applicant has been given. 

appoint~ent. 

2. We have heard the learned counsel for the 

applicadt and have perused the records. 

3. The case of the applicant is that in response 

to an advertisement in the newspaper calling for 

a p p 1 i c a t, i on s f r om 0 . B . C . c and i d a t e s f o r t he p o s t o f 
I 

Postal/Sorting Assistant in different Postal Zones 
I 
I 

vide An'nexure A/1, he applied for the same to the 

Respondent, No. 2. However , the 1 as t can d i d at e shown 

s e 1 e c t e ~ had o b t a i ned 7 8% rna r k s wh i c h t he a p p 1 i can t 

s t a t e s re r e 1 owe r than t h a t 0 f t he a p p 1 i c an, t . s i n c e 

the app~icant had obtained 83.8% marks in the Visharad 

I Crk,n.;
1
e,.;..."Examination which he claims to be equivalent to 

. I .... 2 
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Intermedi,te/Ist Year T.D.C. (12th Class),'.~ _____ -·--·-
been included 

the name of the applicant s:hiollt-d;-jlave ,_;..,, in the select 

1 i s t of the candidates. 
I 
I 

4. :Aggrieved by non s e 1 ec.t ion, the applicant 

I the concerned 
,representation to 

authority 
made a 

I 

v i de Ann ;ex u r e- 3 , dated 2 7 . 6 . 1 9 9 5 wh i c h has so f a r 

not been idee i ded. 

5. i In the circumstances, we direct the 

to take a decision on the representation 
responde~ts 

at Annexure A/3 , d at e d 2 7 . 6 . 9 5 on mer i t s through a 
i . ' 

speaking! order. 
If the applicant is aggrieved by 

any decision taken on his representation, he shall 

be at li~erty ~o file a fresh O.A. The 

is disp~sed of accordingly. 

(xllj_ 
USHA SEN 

ADl\tUNI STRATI VE JV1EMI3ER 

I. 

"MS" 

·---------·-~- ____ ___.,:._ --------

Application 

C~V-J~,Z-H 
GOPAL KRISHNA 
VJCE CHAIRMAN 
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